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Connecting of Sidhi Town by a Train

4622. SHRI SURYA NARAIN 
SINGH: Will the Minister o f RAIL-
W AYS be pleased to state:

(a) whether there is any proposal 
for connecting Sidhi town in Madhya 
Pradesh by any connecting train;

(b ) whether any survey to this 
effect has been made; and

(c) if so. the details thereof and 
estimated cost for construction o f the 
railway line?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a>
to (c ). No survey has been carried 
out so far for construction o f a rail 
link connecting Sidhi Town in Ma-
dhya Pradesh, and it will not be pos-
sible to consider the proposal at pre-
sent on account of the limited avail-
ability of resources.
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Allegations of Rigging of 1972 
Assembly Poll

4624. SHRI MUKUNDA MANDAL: 
Will the Minister o f LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government are aware 
that the Congress-opposed political 
parties in West Bengal brought alle-
gations o f wholesale rigging of the

1972 Assembly Poll, against the erst-
while Central Government and West 
Bengal State Government led by the 
Congress;

(b) if so, the nature of the allega-
tions; and

(c) whether the Government will 
consider to constitute a high-powered 
body under the Commission of Inquiry 
Act to probe into the allegations?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
NARSINGH YAD AV): (a) Yes, Sir.

(b) The allegation was that the- 
whole election in West Bengal was 
rigged as a result o f a preplanned 
conspiracy engineered at the highest 
level and that manipulation of ballot 
papers and ballot boxes and fraud 
during counting had in a large num-
ber o f constituencies come to light. It 
was also alleged that in some cases 
defeated candidates were declared 
elected.

(c) Neither the Constitution nor 
the election law provides for such a 
course of action. Article 329(b) o f the 
Constitution provides that “no elec-
tion to either House of Parliament or 
to the Legislature of a State shall be 
called in question except by an elec-
tion petition presented to such au-
thority and in such manner as may 
be provided for by or under any law' 
made by the appropriate Legislature.”




